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Sabha "  ^

Shri T. K. Ctaaudhori: May I al30

point out.  Sir...

Mr. Speaker; Nothing further now. 

There has been enough discussion on 

the admissibility of this motion.

I need not gf into the merits of it. 

But my  own  inclination—apart from 

the question as to whether this matter 

is really of such a great importance 

in the whole set up of  Indian  eco

nomy, a few months’ delay or  ̂few 

people on going on strike or not gning 

on  strike—is that the matter can be 

best settled by negotiations with the 

Government.  Those  hon.  Members 

who have to discuss this inatter may 

take up the matter with the Minister 

concerned  and have negotiations.  I 

am also  afraid  that a  discussion 

might not  lead to  the desired con

sequence of  averting a  strike—but 

that is not  my  concern.  I  do not 

feel,  for varions  considerations,  into 

which I need not go  at present, in

clined to  give  my  consent  to  this 

motion.

MESSAGES  FROM  THE 

RAJYA SABHA

Secretary: Sir, I have to report the 

following three  messages  received 

from  the  Secretary  of  the  Rajya 

Sabha:

(1)  “In  accordaiKe  with  the 

provisions of rule 125 of the Rules 

of  Procedure  and  Conduct  of 

Business in  the  Rajya  Sabha,

I am directed to inform the Lok 

Sabha that the Rajya Sabha,  at 

its sitting  held on the 2nd  De

cember 1954, agreed without any 

_  amendment to the Cofiee Market

■  ., Expansion  (Amendment)  Bill,

‘  1954,  which was passed by  the

Lok Sabha at its sitting held on 

_  the 23rd November 1954”.

 ̂ (2)  “In  accordance  with  the

provisions of rule 125 of the Rul- 

,'.j  es of Procedure  and Conduct of 

'■  Business in the Rajya Sabha,  I

(Amendment) Bill

am directed  to inform the  Lok 

Sabha  that  the  Rajya  Sabha,  at 

its  sitting held on the 3rd  De

cember 1954, agreed without any 

amendment to the Andhra State 

Legislature  (Ddegation  of  Po

wers)  BiU 1954, which was pass

ed by the Lok Sabha at its sit-y 

ting  held  on the  2nd  December, 

1954”.

(3) “In  accordance  with  the 

provisions  of  rule  125  of  the 

Rules  of Procedure  and  Conduct 

of Business in the Rajya Sabha, I 

am  directed  to  inform  the ̂ Lok 

Sabha that  the  Rajya Sabha,  at 

its sitting held on the 3rd Decem

ber,  1954,  agreed  without  any 

amendment  to the Rubber  (Pro

duction  and  Marketing)  Amend

ment BiU, 1954, which was passed 

by the  Lok  Sabha  at  its  sitting 

held on the 24th November, 1954.”

CODE  OF  CRIMINAL PROCEDUB® 

(AMENDMENT)  BILL

PErrnoN Received

Secretary:  Sir,  under Rule  178  of 

the  Rules of Procedure and! Qjnduct 

of Business in the Lok Sabha, I have 

to report that a petition, as per state

ment laid on the Table, Has been 

ceived relating to the Bill further to 

amend the Code  of Criminal Proce

dure  1898,  which was  introduced  in 

the House on the 27th April 1954 by 

Dr. Katju.

Statement

Petition relating to the Bill further 

to amend the Code of Criminal Pro- 

cedLre,  1898,  wWĉ yas introdYiced 

in the House on the 27th April 1954 

by  Dr.  Katju.

No. of 
signatories,

District or 
, town

State Nc. of 
petition

I Delhi Delhi 40
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